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o Ld, Onu:ml u botb ﬁm p-ruos suhmit that tho Tuhunal hls ne juricdio-

tj..n to dacidc Hu disputs rai sed in the npucauon since it d-ea mt rallte b |
the aarviu mattur of l:ho lppucant. lhnraforo, tha cioo may bo unt hd( te - tha
"'”"'}High Caurt l’or appruriau‘ ordu:. . o

2. . On the basis of‘ ‘the uhow aubmisai.n ws .anl hat:( the - cags b tha Hi.gh
Ceurt of Calcutta for aseresriats orur in thls casa. lcmrdingly, 'I'A is. uspuod
of, Rogistry ia directed ts send bnd< the rscords b ths High Court as .or orler

_.nnsu hy us to-day. '
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